$~33
* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ CRL.M.C. 5694/2023

FEROZKHAN . Petitioner
Through:  Mr.Zeeshan Diwan, Advocate
(DHCLSC)
versus
STATE OF NCT OF DELHI & ANR. ... Respondents
Through:  Mr.Ritesh Kumar Bahri, APP for the
State.
Ms.Tanya Agarwal and Mr.Nikhil
Srivastava, Advocates.
CORAM:
HON'BLE MR. JUSTICE AMIT BANSAL
ORDER
% 03.10.2023

1. Counseal appearing for the petitioner submits that the remaining co-
accused are also in the process of filing petitions for quashing of the FIR.

2. Atrequest, list on 12" January, 2024.

3. In the meanwhile, status report be filed.

AMIT BANSAL, J
OCTOBER 3, 2023
It

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 05/04/2026 at 00:12:55



